
O3-OB-2020 Seen the petition filed Uis.43B of Cr.P.C. seeking pre-arrest bail

by accused/petitioner namely Manjit Das apprehending arrest in connection

with Tezpur P.S. case No. 92812020 (correspondlng to GR case No.1aBU20)

Uls. 36s13761392134 of IPC.

Case diaiy, as called for, has been received and perused the

same. Also heard ld. Counsel for both the sides through video conferencing

as directed by the Hon'ble Gauhati High Court

It is submitted by the ld. counsel for the accused/petitioner that

there was some kind of relationship between the accused/petitioner and the

alleged victim girl and if any sexual relationship was established, it must be

consensual. It is further submitted that the alleged victim girl has also

reportedly submitted an affidavit to the investigating officer stating that this

case has been filed by her out of some misunderstanding. It is therefore

submitted that in the background of the aforesaid development the

accused/petitioner is entitled to pre-arrest bail.

I have perused the materials in the case diary in the light of the

aforesaid submission and also perused the statement of the alleged victim

girl recorded U/s.164 of Cr.P.C. The case diary contains an affidavit allegedly

submitted by the alleged victim girl of this case but her statement U/s.161 of

Cr.P.C. as well as U/s.164 of Cr.P.C. is highly incriminating wherein she has

fully implicated the present accused/petitioner in the commission of the

alleged offence. I am, therefore, of the view that the accused/petitioner is

-"L not entitled to the relief of pre-arrest bail at this stage.
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Consequently, the prayer for pre-arrest bail stands rejected,

\S .v aD Let the case diary be returned.Jlt ,9- Jp Let the case diary be returned'
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Misc. case stands accordingly disposed of.
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d*t*D' ' ( N. Akhtar )
*$ Additional Sessions Judge

Sonitpur, Tezpur
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